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O.A.No.207f20Q0 

Friday this the 25th day of'February,2000 

CORAM 	 V  

• 	HON'BLE MR. A.V. HARIDASAN, VICE. CHAIRMAN 

1. T.Padraanabh, cged 48 years, S/oUnneri,Ex_Casu ni 
V 	

Labourer,Souti .ierii, Railway, rsiding at Thalathathil 
House, lhindaugh,i, Shon'nir. 

V 2. K.Narnyrr, aged 48 yenrs,S/o SaflVkaran,EX_CJa1 
V 	 Labourer,Soutfie 	RflilWfly,KUlidjl House, 

Kulnkkalore P.0..Shoranur. 
• 	 V V 

V 3 • A . Subrnnmn a an, aged 52 yenrspS/0 An and arnu d a liyar, 

Ex Casual Labourer,S.Rnjlway Muthalaynr Street, 
Vndakke vazhl,Shornur. 	. 	 V 

V  4• C.A.Bappu, aged 52 years,S/o 

Pallan P0 Shornur. Ex-Casun]. Labourer ,S.RniJ.wny. 
50 A.KrisIflaL1, aged 52 years, S/ofl. Ayyappnn ,Pall ikarn, V 	

Iladupara P0 Shornur, Ex-Casual Labourer. S Railway. V 	 V 	
S.Rallway5 64. P. Haraynflankutty, ExCasua1 Lnbourer/ aged 48 

years,S/o . M,Govj11dfl Hair, 

7. A.ArunacI al n, aged 52 years,_§/o Arurnughan 	 V  
- 	 E.Casual Labourer, Southern 'Rni1wny'.,Soutjl Road, 

Ganeshgiri P0 Shornur. 

8. , V.A.RtrJasl,aged 47 years,S/o T.Krislinan Hrnbinr, 

Ex-Casuni Labourer, Southern Railway, P nth iynth Veedu 
P.O.Kulappaljy, Shornur. 	. 	 V  

9. V.Vnsu, aged 51 yenr, Sbo Ku.ttikrjsIitai Hair, 
EXCaSUaI LnbouIr,Southei Railway, Kuttth House, 
Ganeshgirj P0 Shornur. 	V 	

V 	

V 

V 	 1 0 • T .Pr nbh ak ar an , aged 52 ye ar s, Sb U ar ny an it 	
V 

V 	
Labourer ,Sou the rn Railway,, Mundj 

Ganeshgirj P0 Shoinur. 	
V 

11 • M. Rann, aged 48 ye ars, Sb Kunjand I,ECnU al V 	

V 	 Southern Railway, 	
House Par ith iparn 

V 	 Shornur. 
V 	

V 	 V 
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P.A. Madhav, ged 52 years,S/o Ayynppm, 

Parakk athu Veedu ,Neduflpflrfl,V. T.K.Trjcliur 
Dj5 trict. 

Ex.Casunl Lrbourer,Soutjiern Riilway. 

M.Muth, aged 43 years,S/o Mariynpp,111, ExCasual 
Lnboure;,soutl)erfl Railway, 

'lnriyaflnfl1kovj1 Road, 
Ganeshg iri,Shoriur. 

P.K.S.-inkar ,nn, aged 52 yenrs,S/o KriShnln,Pahljkar, 

House ,Pa1lo PO Cherutliur,jtii i,2kTrjcliur Dft. 
EX-CaSUaI Labourer, Southern Railway. 

K.Raju, aged 51 years,S/o Kridinn MuthnJJyar, 

Muthally r Street, Gnneshgirj Street, Gnneshgjtj, 
Sbornur, Ex .Cnsual Labourer, Southern Railway. 

A.RnJappaii, ied 50S/0 Arunughnnutlajjy1 

EX-CaSU al Labourer, Southeriifla 11wy ,Mnricc,ran Livi]. 
street,GesIigiri Shorflur..3, 

P.GQflgadh 	aged 52 years,S/o Kandu, Ztx 

EXCsisuai Labourer Southern Railway,pj1 House, 
3 . 

• 	
18. E.Syed All, aged 52,S/0 KunJumohpdEX Casual 

Labourer,Soutjierti Railway, Edacherl House aljoD, 
Shoranur. 

19,, C.Unnikris!ll.,,,S/OKunjunniaged 5, ExAgn
surmi 

Pallon PO.Shoxiiur ExCasua1 Labourer 
Southern Rnil.w,,y. 

K.Lakshr.ant,5/0 Krihn, aged 52, EXCnSUa1 

Labourer,Soutjierii Railway,Kudaljy,r Street 
Nanesj Girl, Shoranur. 

K.Sankarnu, aged 52 yenrs,S/o Kndflvan,EX_Ca,l 

Labourer,Soutieri Railway, Mudayn,Gafleshglrj 
Sh ornur, 

P.Thayyuy, Aged 52 yenrs,3/o SaLkArafl,EX.C.SU 
Labourer, Sou them Railway, Gane shg in, Shomnur. 
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23 . P.K. 1 .thrE1,ad,aged 50 yerrs,S/o !hrnkk,,r, EX-CSU1 
Labourer, Southern Rni1w y ,prflkkj OU,flhion P0 P1,1CkQd Dt. 

C. Uepj, nged 50nrs,S/i Syed,pfloD P0 

P1kk,d, Ex...Cnsuni Lnbourer,SoUtIerL) Rnilway, 
2. 

P.S.Rnjii, nged 45 yen.rs,S/o Snnkrnn, P11ik1 

Dist. Ex..Casuni Lnbourer, 
Southeri, Ri1wy. 

25. 	
40 yenrs.S/o

Vnileswnri 
flivs, Souti Rond,Gaiiesjigjrj Pa SI 1 OrflUr,EX_CnSU ni 
LIibourer,Sout1,er, Rni1wy. 

(By Advocate Mr. P. Ramakrishnan) 

1 	
Ga r rRlw, 
.Chënnai. 

2 	The Divisional Railway Manager, 
Southern Railway, Palakkad. 

3 	The Senior DivisionaL peronnel officer, • .Respondents 
Southern Railway,.Palakkad.  

(By Advocate Mr. K.V.sachidanandan )rep.) 

having been heard on 25.2.2000, the 
Tribunal on the satne day delivered the following: 

HON'BLE MR. A.V. HARIDASAN, VICE CHAIRMAN 

•The applicants 26 in number were engaged as 

casual labQurers for loading and unloading of coal under 

the Loco Foreman, Southern Railway, Shoranur from 1.11.76 

to 24.1.82. At the time of their retrenchment they 

put in 1910 days of casual service. As the applicants 

were retrenched without giving them the benefit due to 
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them, they approached the Hon'ble High Court of Kerala by 

filing OP.4300/79. Pursuant to the orders of the High 

Court, the Divisional Railway Manager (second respondent) 

issued orders giving them retrenchment compensation etc. 

and informing that their names are being kept in the 

register for reengagement in future. One such order 

received by the third applicant is Annexure.AI. Finding 

that despite the assurance given the applicants are not 

• being engaged and that the respondent.s are resorting to 

engage several casual labourers even with lesser length of 

casual service, the applicants made representations to the 

third respondent. Copies ofthe representations made by 

• applicants 1&2 on 25.7.99 to the third respondent are 

produced as Annexure.A2 and A3. It is stated by the 

counsel for the applicants that the other applicants have 

also made similar representations but without any 

response. Under these circumstances the applicants have 

jointly filed this application praying that the third 

respondent be directed to reengage the applicants in terms 

of the • scheme. for re-engagement/regularisation of 

retrenched casual labourers as also to take up 

Annexures.A2 and A3 representations and other 

reprsentations submitted by the other applicants and to 

give. :; appropriate reply to the applicants within a 

time to be fixed by this Tribunal. 

2. 	When the application came up for hearing, counsel 

on • either side submitted that the application may be 

disposed of with a direction to the third respondent to 

consider A2 and A3 and other sim liar representations 

submitted by the applicants and to give them an 

appropriate reply within a reasonable time. 
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. 	3. 	In, the result,' in the light of what is stated 

above the application is disposed of with a direction to 

the respondents to consider the representations made by. 

the applicants Annexures.A2 and A3 a.iid other similar 

reprsntationS and to give the applicants .. appropriate 

rIIeswithin a period of three months from the date of 

receipt of a copy of this order. There is no order as to 

costs. 

Dated the 25th day of February., 20011 

A . 
VICE CHAIRMAN 

S. 

Listlof Annexures referred to: 

Annexure.A1: Truecopy of letter No.J/8 OP 4300/79 dated 
17.5.1984 issued by 2nd respcndent to the 
3rd zpi applicant. 

Arnexure.A2: True copy of representation dated 25.7.99 
from 1st applicant to the third respndent, 

nnexure.A3: True copy of representation dated 25.7.99 
from 2nd applicant to the third respondent. 
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